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CCP No .139/02 

in 

0 .A .1'92.1/99.•_ 

lion'ble lmj Ge n KK Srivastava, A. M. 

Hon 'ble Mr . A.K. 8h()tnagR£ , ..:L_. M. 

List has been r~vised , none for the app lic ant. 

Sri s .c . Nli.shra .learned counsel for the r espondents is 

pr esent . 

le arhed counsel for the re spondents submitt;d 

that the order of this Tribunal ha s been complied \.>Jith . 

However, on perusa l of record , we find th;it this 

conte mp t app l ic ation is filed against the officers of 

Bharat Sa nchar Nigam Ltd (in short B.s .N.L. ). Since 

n o notific atio n under section 14 ( 2) has been 

issued in resp~ct of newly forrred Corporatio n i . e . 

B .s .N. L, { 11is c ontempt appl ication is not maintainable • 

The l ega l position in t his reg ard is v1P 11 settl~d 

by th~ Division Bench Judgrrent of Hon 'ble De lhi High 
"'the c ase of V 

Court inL_Ram Gopa l Verma Vs . Union of India and others, 

A.I. S .L.J 2002 (!) 352 a nd a l so by Hon'ble Bombay 

High Court ii: trn case of _Bharat Sa ne ha r Nionm Ltd -
Vs . A.;R. Patil a nd others etc . etc 2002 (3) A. T . J-1. 

For tho re asons stated above, tha contampt 

app lic at i on is rejected . Notices ure dische.rged . 

No c o~ts . 
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